263 Papers Laid

[Shri Vasant Sathe]

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on tne working of the
Institute, for the year 1976-77.
[Placed in Library. See No. LT-
1206/80].

(2) (i A copy of the Annual
Report (Hindi and English ver-
sions) of the Indian nstilute of
Mass Communication, New Delhi,
for the ycar :977-78 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on tne working of the
Institute, for the year 197%-78.
[Placed in Library. See No. LT-
1207/80].

(3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Mass
Communication, New Delhi, for the
year 1978-79 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Guv-
ernment on the working of the
Institute, for the year 1978-79.

(4) Three statements (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (1), (2) and (3) above.
[Placed in Library. See No. LT-
1208/80].

12.34 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR KEMOVAL OF EXPORT DUTY
ON TURMERIC AND GINGER AND BAN ON
IMPORT OF NUTMUC, CLIVES AND COCOA,

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha): Mr.
Speaker, Sir, the prices of turmeric,
ginger nutmug, cloves and cocoa have
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crashed to 30 per cent within three
years. Alleppy finger (Kerala variety
of turmeric) 1s cultivated only for
exporting. Thke price of that variety
hag crasheq from Rs. 8 pur kg to
Rs. 2 per kg. Still the export duty
on turmeric is more thap 100 per cent.
To save the poor and marginal culti-
vators of turmeric and ginger, I re-
quest the hon. Commerce Minister to
remove al! the export duty of tur=
meric and ginger and give some in-
centive to the helpless farmers at the
earliest.

As the prices of nutmug, cloves and
cocoa have gone dowp to one-third of
the price withia three years, I request
the hon. Commerce Minister to ban
immediately the import of nutmug,
cloves and cocoa and protect the in=-
terest of this long term cash crop
farmers.

(ii) LaTe RUNNING OoF K. K. ExpRESS
AND OTHER SUPER FAST TRAINS

**SHR] V. S. VIJAYARAGHAVAN
(Palghat): Sir, late running of trains
has become a regular feature these
days. Either que to disturbance crea-
ted by the miscreants or due to the
indifference of the railway authorities,
the travelling public is put to a lot of
inconvenience. A superfast train like
the K. K. Expres; runs late hy 5 to
6 hours almost regularly. The rail-
way officials have become indifferent
to the traing running late and the
miseries caused to the passengers I
would cite just one example to show
to what extent they have become in-
different. On 30th July. I was travel-
ling in the Delhji bound K. K. Express-
When the train reached Karavadi, a
railway station in Andhra Pradesh,
about 100 people collected there and
started pelling stoneg at the train.
The driver stopped the train. One
person was injured. They would not
allow the train to move unless their
demands were met Op asking them
as to what their demands were, they
could not give any satisfactory reply-

**The original speech was delivered in Malayalam.
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However, they continued detaining the
train. I assured them, as a Member of
Parliament, t> rawse their demand
with the hon. Minister. But unorganis-
ed and leaderiess ag they were, they
did not pay any heed to my pleadings.
An hon, lady Member of Rajya Sabha
was alsp travelling along with me.
The strangest thing in all this was the
total indifference shown by the sta-
tion authoritie; in dealing with the
matter. They Jid not think it neces-
sary to intervene and settle the
matter either way. The result was
that the train could leave only afer
two hours and it reached DIelhi five
hours late. Had the station authorities
intervened in time, the peassengers
would not have had to wait for 2 long
hours wunder miserable conditions.
This is only one of many such ins-
tances. The law and order in the
railways is in a bad shape,

1, therefore, request the hon. Rail-
way Minister to gear up the adminis-
tration and take immediate steps to
end the lale running of the K. K. Ex-
press and improve the law ang order
situation in the railways.

(iii) PROPOSCD AUCTION OF TWO PLOTS
OF LAND 3Y _THE JELHT DEVELOPMENT
AvuTHORITY ON 5TH AwucusTt, 1980.

SHR] RAM JETHMALANI (Bom-
bay North West): Sir, the Delhi
Dovelopment Authority is auctioning
on Hth August, 1980 two plots of land.
Some property gpeculators have de-
vised a scheme to acquire them.
Advertisements by them have been
publicly issued and have teen appear-
ing in newspapers for some time. It
is proposed to construct commercial
tenements on thes= plots and put them
through a series of sales involving ex-
horbitant worices to ultimate genuine
buyers and huge profits tc the irter-
mediaries.

The advertisements assure the
buyers appreciation in prices. A
sample is enclosed.

The scheme 15 highly speculgtive.
How the adverlisers have convinced
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themselveg that t{he plots wil] be
knocked down to them at the propos-
ed auction is itself a matter of some
concern. The scheme, if carried out,

will push up priceg beyond tolerable
limits.

The D.D.A. ought to have embarked
upon construction of its own. It could
have sold the tenements to genuine
users at reasonable prices. Instead it
has allowed itself to fall into the trap
of profiteers and speculators.

The proposed auction must be called
off and the whole matter re-examined
in the light of public criticism and
ndtional good.

(Interruptions)

(iv) STEPS TU SAVE SEVERAL VILLAGES
IN GORAKHPUR LISTRICT FROM FLOODS.

S WINT ww@  (FHAAiT) ;o geaw
weren, & faeatafas ufamradg e 929 %
famer & HIT ATTATT AT AT FT o717 wiwHG
FIAT FATEAT § i—

“rrEyT wATe § =T, wredy, Tfze,
et FaT aar areT afzi & e qrw
¥ Awd wa F A gafar ffes ¥ favm-
v At ArE, 3ErAr ST ST Al £t
Frz 7 aEw t3afsa &3 & wrer arA IR
g T E 0 BT FE & W E A, STAFE,
FAATT AT FATT & FICT AFATT 0T & |
afzar & feare At wwa fur oy 2 oY 230y
O AGTEIT FY G ? | T WgET ALATH
&1 33 20 AT &1 Fizo fo g7 &mr a7
famu gfaur 21 vw &= 29 o are difea
gat o1 Y w7 Jfze afy ag awwT o
T AT T W AW AT AT g
TAT AT A | ALH(T FT 19 @A F qUET
gry FiAr &gl ®1 FA & fau fawm wEw
s wrfer 1+ IFA Afzal F S o A/
geary ¥ IT T WI ¥ WYer ST w7 AfEw,
fasiy w7 AT 7 F fga} farrwar awx
Fqr WYL MET F QIR qFRT 14X
wWrer @warar sfgr avar afe a2t o9 aead
qEY FAY 9L A G ATT q12 § 97 4 |
aor §1 Fifen fs qr@ & ar o gzevdr
$3xdy g7 1 Awaw F foo W wvy ¥ gofer
FIH IS | WA FET qTec A fraga @
f @ T WA%T Y 417 FY frvifaet ¥ awy
& fem fadiw waraar w20



